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SHRI LAL K. ADVANI: If it is a case of 

privilege motion, you can say it is under 
consideration. 

MR. DEPUTY CHAIRMAN; I «m saying that. 

 

CALLING    ATTENTION   TO    A MATTER  
OF  URGENT   PUBLIC IMPORTANCE 

The Acute  Drought     conditions     in Rajasthan,  
Bihar,  Uttar Pradesh, Haryana, Punjab and other 
parts Of the Country 

SHRI SYED SIBTE RAZI (Uttar 
PRADESH): What is the point of order? He is 
wasting the time of the House. 

(Interruptions) 

 

 

Sir, I call the attention of the Minister of 
Agriculture and Rural Reconstruction and 
Irrigation and Civil Supplies to the acute 
drought conditions in Rajasthan, Bihar, Uttar 
Pradesh, Haryana, Punjab and other parts of 
the country and the steps taken by the 
Government in this regard. 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION AND 
IRRIGATION AND CIVIL SUPPLIES   
(RAO BIRENDRA 
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SINGH): After all, my attention has been 
called. One hour everyday in the List of 
Business should be set aside for points of 
order and one hour for noise, free for all. That 
will help the House transact some business .... 

SHRI RAMAKRISHNA HEGDE: 
(Karnataka): Is it a reflection on 
the House or a reflection on the con 
duct of the Chair?............................. 

SHRI NARASINGHA PRASAD NANDA 
(Orissa): What makes him to make that 
statement? That statement should not be on 
the record. 

SHRI RAMAKRISHNA HEGDE: It must 
be expunged. 

RAO BIRENDRA SINGH; It is a 
suggestion for everybody ----------  

MR. DEPUTY CHAIRMAN: It is a 
suggestion for all. 

SHRI RAMAKRISHNA HEGDE: Then 
let him move a motion that an hour should be 
devoted for noisy pro. cedure and for points 
of order. 

.RAO BIRENDRA SINGH; Sir, this year 
the monsoon arrived over Kerala two days 
earlier on the 29th May. It was however, 
delayed by over 10 days in the Central and 
North East India but broke on time in the 
North-West region. 

2. The cumulative rainfall from the 1st 
June to the 2nd September 1981 was normal 
or in excess in 31 out of 35 Meteorogical Sub-
Divisions. The deficiency was in the North-
Eastern part, hills of UP., West Rajasthan and 
Marathwada. 

3. While the cumulative rainfall figures 
were very satisfactory, distribution of the 
rainfall especially during August 1981 has 
been rather erratic over the North-West India. 

4. During the five weeks ending the 2nd 
September. 1981, West Rajasthan had 
deficient or scanty rainfall 

 
in four weeks while East Rajasthan had three 
weeks of deficient or scanty rainfall. 

5. The cumulative rainfall in Haryana till 
the 2nd September, 1981 was 27 per cent 
more than the normal. However, the regions 
has been having a continuous spell of 
deficient or scanty rainfall for the last four 
weeks. 

6. Rainfall in Punjab taken as a whole has 
been normal, but seven out of twelve districts 
had deficient rainfall. Of the five weeks 
ending on 2nd September, Punjab had 
deficient or scanty rainfall in four weeks with 
two continuous dry spells of two weeks each. 

7. The cumulative rainfall in Bihar has 
been normal and no part of the State had a 
continuous dry spell of more than two weeks. 

8. Barring the hills, the cumulative rain-
fall in rest of Uttar Pradesh has been normal 
an^ 35 districts had normal or excess rainfall. 
However, Western Uttar Pradesh had four 
consecutive weeks of scanty or deficient 
rainfall during August. 

9. Senior Officers of the Department had 
been sent to the various States to assess the 
condition of the Kharif crop and the 
indications are that barring Rajasthan,.Punjab, 
Haryana and Western Uttar Pradesh, the 
Kharif production in the rest of the country is 
likely to be normal. West Bengal is expecting 
a recor^ Kharif production during the season. 

10. The continuous dry spell in the 
North-Western region during August- 
September this year is causing mois 
ture stress to the standing Kharif crop 
especially in the :-ain-fed areas. 
Fortunately, the paddy crop in Pun 
jab and Haryana, which between 
them contribute about 61 per cent of 
the total rice procured by the Gov 
ernment is irrigated to the extent of 
92 per cent to 98 per cent.   All efforts 



 

are being made to avoid damag« to the paddy 
crop by providing irrigation through canals  
and    tube-wells. 

11. Agricultural Production Com-
missioners/Agriculture Secretaries of 
important paddy growing States were 
addressed in this regard by Agriculture 
Secretary on August 28, 1981. This was 
followed by telex to Chief Secretaries of the 
deficient rain, fall States on August 27, 1981. 
I have myself sent a telex message in this 
regard to Chief Ministers of Punjab, Haryana 
and Uttar Pradesh on tht 8th September, 1981. 
Chief Secretaries of rain deficient States hav« 
again been addressed on detailed action points 
on the 10th September, 1981. 

12. In Haryana the State Government has 
imposed power cuts on various categories of 
consumers and power is being made available 
for agricultural purposes for 12-14 hours each 
day in paddy areas and 6-8 hours in non-
paddy areas. The Government of Punjab has 
decided to make power available for 
agricultural purposes for 12 hours each day as 
against 8-10 hours earlier. Every effort is 
being made to ensure uninterrupted supply by 
saving power from other sectors. Government 
of Uttar Pradesh has issued instructions for 
release of power for agricultural purposes for 
8 hours per day as against 5 hours supply 
earlier. In Rajasthan power is being released 
for agricultural purposes for a minimum of 14 
hours a day without any power cuts or 
restrictions. 

13. A request was received from 
Rajasthan on the 2nd September, 1981 
for an immediate release of 7,000 
cusecs of extra irrigation water from 
the Bhakra-Beas reservoirs to save 
the standing Kharif crop nearing 
maturity.    A directive was issued by 

the Government of India on the 9th 
September, 1981 according to which 
Rajasthan would get about 4,300 cusecs more 
till the 20th September, 1981. The disributioa 
given in the directive for Rajasthan canals of 
the Bhakra and Beas systems is as follows:— 

 
cusecs which Rajasthan was receiving before 
the directive. 

This will help Rajasthan to save crops in over 
8 lakh acreas of canal irrigated areas On the 
Rajasthan canal and the Bikaner   (Gang)   
canal. 

14. Prospects of the standing Kharif crops 
will depend very much on the rainfall and 
availability of irrigation water in the 
remaining period of the South-West 
monsoon. Twelve officers have been sent to 
different affected areas for an on the spot 
study of the position of supply of power, 
diesel, irrigation, water and other agricultural 
problems. 

15. I may mention in this context that 
deficient rainfall is confined only to the 
North-Western areas and the overall rainfall in 
the rest of the country has been normal or in 
excess of normal with prospects of 
satisfactory crops. Even in Punjab and 
Haryana paddy crop can be saved with the life 
saving irrigation for which all possible steps 
are being taken by the Central and the State 
Governments. The Prime Minister herself is 
seized of the situation which is being moni- 
tored continuously. There has been welcome 
rainfall in some parts of Eastern   and   
Central   Uttar  Pradesh 
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during the last few days and it is hoped that it 
will progress further to the West. 

SHRI JASWANT SINGH: Mr. Deputy 
Chairman, I consider it my misfortune that 
this is the third time that I am confronting the 
hon. Mini*-ter on the same subject in the last 
nine months. I do not enjoy doing this but 
because of the unprecedented situation which 
is being faced by the country I am perforce 
raising this matter again. I will confine myself 
to Rajasthan. In Rajasthan we are facing this 
situation consecutively now for the last three 
years. In 1979 about 31,000 villages were 
affected. In 1980, 21,000 villages were 
affected and once again a similar number of 
villages are affected by drought. That means 
that tor the last three years on an average, 
about two-thirds of Rajasthan has been facing 
drought. In some areas, therefore, it is the 
third consecutive year where such a situation 
is being faced. The State Government has 
barely been able to raise their head from the 
uprecedentgd flood situation which was faced 
by the capital city and surrounding areas 
following a cloud-burst there. There are five 
items that are in short supply, namely, food, 
fodder, power, drinking water and finally 
finance. 

Let me take question of food first, I will 
quote from Government of Ra-jasthan's own 
paper which says that due t0 a drastic cut in the 
allocation of foodgrains in Rajasthan, from so 
many metric tonnes to, so many metric tonnes 
and due to the discontinuance of the food for 
work programme, the demand for foodgrains 
in the fair price shops has gone up. It goes on 
to illustrate the point by giving the example of 
Banner and Jaisal-mer. where the allotment of 
wheat as against the requirement of 2.000 me-
tric tonnes was only 800 metric tonnes and as 
against 3,000 metric tonnes of 

requirement, the allotment was only 600 
metric tones. This conclusively goes o show 
that except imported edible oil, the allotment 
of all other essential commodities t0 Rajasthan 
is much less than the minimum requirements 
even as compared to the neighbouring States 
of Gujarat, Madhya Pradesh, Harfyana and 
Punjab. The number of fair price shops that 
are available in Rajasthan work out to one per 
3,364 of population on an average. The 
allotment of foodgrains has been reduced to 
one kg. of wheat to a family of four per month 
I Now. On one kilo of wheat a family of four 
cannot survive. Sir, I have perforce to rush 
through my points and I w!ll not give you an 
opportunity to ask me to finish quickly. 

 

SHRI JASWANT SINGH: There is then the 
question of power which the honourable 
Minister has mentioned. There is a recurring 
and acute shortage of power which Rajasthan 
has been facing for the last two year's or so. 
Now, when you have a situation of failure of 
monsoon compounded by an uncertain power 
situation, I think the figure given by the 
honourable Minister—a certain fiirure has 
been given by the honourable Minister—is 
regrettable, I would say with due humility 
even misleading,. There is a situation 
obtaining in Western Rajasthan where the 
industrialists are now thinking in terms of 
shifting whatever small industries are there, to 
other places and they are thinking In terms of 
moving to Gujarat and to other areas. 
Whatever power-based irrigation sources are 
available in West Rajasthan cannot operate be-
cause the supply of power is not certain or is 
not available at all. I will, at the end of what I 
have     to 
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say. raise a few specific questions restating to 
power also. 

Now, Sir, I will take up the question of 
funds. There is already in Rajasthan an 
overdraft situation to the extent of about Rs. 
75 crorei There is a provision whereby the 
Plan allocations for the Sixth Five Year Plan 
can be drawn as advance! when such a natural 
calamity is faced by a State. I would submit 
through you, Sir, to the Government that a 
situation has arisen in Rajasthan wherein over 
the last three successive years so much would 
have been taken as advances out of the Plan 
allocations that by the end of the current year 
there would hardly be anything left for the 
State of Rajasthan as Plan funds. I would like 
to make a submission through you, Sir, to the 
honourable Minister. We have a fund known 
as the Drought-Prone Areas Fund. I would like 
to make a strong plea that whatever help is 
given to Rajasthan, either by way of drought-
prone areas fund or additional help under 
article, 282, be treated as grant-in-aid, because 
Rajasthan is facing an unprecedented situation. 
Now, Sir let me take up the question of fodder. 

I have, on an earlier occasion, mentioned 
this. Rajasthan is essentially a 'pashu-pradhan' 
State and the wealth of Raasthan is not in 
agriculture. It is more so in the case of west 
Rajastahn. Its economy is dependent on 
animal husbandry and, today. Sir, I say it with 
a due senge of responsibility that we are 
facing a situation— 

 

It is the middle of September now. There are 
no routes which have been laid down over 
which migration can take place. Last year, I 
had again to mention about the need for 
opening fodder banks. There are no fodder 
banks and there are no routes where these can 
be opened. There is nothing as far as 
preservation of animal wealth in this region is 
concerned. This is a matter of utmost 
importance and I would, through you, Sir, at-
tempt to make a strong plea to the honourable 
Minister; Please take it up as a matter of life 
and death for the agriculturists of West 
Rajasthan. I will come to an equally important 
matter, and that is the question of drinking 
water.   (Time Bell rings) 
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It Is an unprecedented situation as far as the 
villages of West Rajasthan are concerned. I 
would particularly highlight this point because 
it is the third year in succession and there is a 
limit to the tolerance of the people, of how 
much they can put up with. 

I will raise three or four very specific 
questions. I think I have had occasion to 
submit earlier that we have a tendency to face 
these problems when we are actually 
confronted with them. I have had occasion to 
mention this last time also. We have to have a 
long-term planning and solution for such 
natural calamities which are confronted by 
one part or India or another. Now there has 
been a suggestion for a Joint Control Board of 
Thien Dam. It has been under consideration of 
the Government for a long time. What 
decision has been taken on that? Why has the 
decision about the Joint Control Board not 
been implemented so far? 

There is the question of Nathpa Jhakri. 
Would the Government give an assurance to 
the people of Rajasthan that as far as Nathpa 
Jhakri is concerned, this would be taken up as 
a matter to be resolved by the Central 
Government, keeping in mind the interests of 
Rajasthan? The Pun- 

jab Reorganization Act is nearly     1J years 
old. Now this Act provides for the Bhakra-
Bias Management Board. This is an Act which 
has not yet been implemented. 

I mentioned these three or *our pointy 
because they are directly related to, the 
question of problems of Rajasthan. May we 
expect that the Central Government would 
implement these? 

RAO BIRENDRA SINGH:   Sir,      I hope 
the    hon. Member     appreciates what we have 
done so far for Rajasthan.  There has certainly 
been very acute misery on account erf consecu-
tive drougnt for     three years    since 1979.  It 
is rather unfortunate.      But the matter has      
been discussed     so many times in this House, 
and   what the Central Government can do is to 
provide relief in case of drought, the take up 
long-time measures for mitigating the misery, 
by extending irrigation    and provision for      
drinking water in the drought prone areas. All 
this has been done in the past.  The hon.   
Member knows that within the last year, on 
three occasions     relief assitance has been 
given by the Central Government for drought to    
Rajasthan.    It was Rs. 20.10 crores    in the 
pre-monsoon period of      1980-81. Then,     
again,    a   sum  of    Rs.   20.20 crores has been 
given in the     post-monsoon period of 1980-81. 
And, new, this year, in the pre-monsoon period, 
that is. after April 1981, another sum erf Rs.  
33.92 crores has been    sanctioned for 
Rajasthan.   In the matter of drinking water 
supply also,  substantial amounts     have been    
given. During the  year  1983-81,    under  the 
Minimum  Needs      Programme,      Rs. 14.15 
crores     were allotted.      Then again, a sum of 
Rs.  14.15 crores was allocated in the year  
1981-82.   Under the  Accelerated Rural Water 
Supply Programme, a sum of Rs. 6.16 crores 
was given during   the year     1931-83 and 
another Rs.  1 crore have     been provided now.     
Central      assistance amounting  to  Rs.   11.69  
crores  have 



 

been given for water supply schemes "\and for 
meeting the emergency need3 during 1980-81 
and another Rs. 7.65 crores have been provided 
for the year 1981-82. These are substantial 
amounts considering that we have to look after 
so many drought-prone areas throughout the 
country from year to year. We have provided 
rigs in Rajasthan and at present there are 101 
rigs working for providing tubewells for water 
supply in the villages which have been 
suffering from scarcity of drinking water 

As regards foodgrains. the hon. Member 
would appreciate that at times we cannot fully 
meet the demands from the States. We 
experienced this year that in spite of repeated 
instructions from the Central tiovern-ment, the 
Rajasthan Government took no action for 
procurement of any foodgrains with the result 
that we feel that most of the foodgrain that 
was produced in Rajasthan was taken out of 
the State. That may be responsible for tne 
scarcity of food-grains being experienced in 
that State. On our part, we are allocating 
20,000 metric tonnes of wheat per month for 
the Public Distribution System and 5,000 
tonnes of rice every month. Under the 
National Rural Employment Programme or 
Food for Work Programme as it was known 
previously, in addition to 5,800 tonnes of 
foodgrains which was the carryover from the 
previous year, 4,000 tonnes more have been 
allocated during these two quarters in this 
year. A cash assistance of Rs. 2.34 crores for 
National Rural Employment Programme has 
also been given to the State. 

These are some of the measures that we 
have taken. Fortunately, the later report is that 
there was a little rain in some of the areas 
which very badly needed it, from 9th to 13th 
September. Bikaner had one centimetre of 
rain. Jodhpur also had some slight rain. 
Mount Abu had one cen- 

timetre of rain. I agree that this rati* will not 
help the people to save the crops in Rajasthan. 
As I have said in my statement to the Calling     
Attention, we have been able to take im-
mediate action for release of larger quantities 
of water    for     Rajasthan through larger 
releases from Bhakra and Beas dams and the 
augmentation of irrigation water from 7300   
cusecs to 11745 cusecs is a substantial     in-
crease. We hope that more than     8 lakh acres 
of land will be     irrigated with this.   As     the  
hon.      Memoer knows, drought is a recurring 
feature in Rajasthan and probably the     only 
permanent relief that we can     look forward is 
the relief that would come after the completion 
of the     second phase of the    Rajasthan canal       
for which we are taking action and   the 
Planning Commission has     allocated 
sufficient funds.    As I said earlier, to our 
mind, the supply of foodgrains to Rajasthan is 
fair, although the     hon. Member may not 
agree with me. But in May, there was an 
allotment     of 20.00o  tonnes  of  wheat  
whereas  the off-take for the public      
distribution system by the Rajasthan 
Government was only 12,000 tonnes.  In June, 
the allocation was 15,000 tonnes but the State 
Government lifted 16,000 tonnes. Now, for 
this month, we have again increased it to 
20,000 metric     tonnes per month   I hope 
with this allocation there will be some relief 
provided but I   assure the hon.  Member that     
in spite of the attitude of the Rajasthan 
Government in the matter of procurement, we 
shall not allow the people to suffer and we 
shall see that substantial quantities of 
foodgrains     are allocated to the State so that 
the people do not starve. 

SHRI SYED SHAHABUDDIN (Bihar): 
Mr. Deputy Chairman, Sir, I shall not dilate 
on the situation in Rajasthan. I think, the 
situation there is indeed sad to the point of 
even tragic and calamitous. But the situation 
in some other parts of the country, I think, is 
also full of forebodings, 
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particularly in some 30 districts of western 
Uttar Pradesh, in some parts of Bihar, in some 
parts of Haryant and Punjab where they say 
that the standing crop has been ruined to a 
very large extent. And even in the Southern 
parts like the parts of Ma-rathwada, 
JCarnataka, three quarters of Tamil Nadu and 
in some parts of Andhra Pradesh, the drought 
has affected their economies very badly and 
the people are under * situation of stress. 

Now, Sir, I find that the Minister has very 
ably pointed out the rainfall picture. But, as 
you) know, Sir, from a meteorological point of 
view, there is a droughat cycle. The cycle 
varies from one part of the country to anotner. 
In Assam, perhaps, the drought cycle is 25 
years. But in some parta of Rajasthan, the 
drought cycle Is normally two to three years. 
Now, the basic question is that of managing 
our water-shed system, the water that is 
conserved under the soil. How do we 
conserve the rainfall? And how do we make it 
available at the appropriate time? In this con-
nection, Sir, I refer to the drought-prone areas 
development programme which was supposed 
to have covered one-third area of the country, 
about 200 million people and roughly 100 
million heads of cattle. Therefore, 1 would 
like to know from the hon. Minister about the 
progress of this long-term programme which 
was brought in under the title of drought-
prone areas development programme. I am 
told, Sir, that the implementation of this 
programme was handed over to private 
registered societies and they were called 
district rural development societies. I am told, 
Sir, that the National Institute of Rural 
Development have recently brought out in a 
Report that the implementation of this 
programme by these societies has not been 
very hopeful and. therefore they have 
suggested that the management of the     
water-shed 

system and the conservancey of rainfall must 
become a. part of the inte-grated rural 
development programme managed through the 
panchayats and the blocks. I would, therefore, 
like to. know from the hon. Minister whether 
he would review the procedure for the 
implementation of the drought-prone areas 
development programme, and whether the 
Government would consider it. Sir, I find at 
page 15 of this Report that the Prime Minister 
herself is seized of the situation. At para 11, it 
has been mentioned that the Minister himself 
sent a telex message in this regard to the Chief 
Ministers of Punjab, Haryana and Uttar 
Pradesh. There are reporte about the various 
other communications from the Centra to the 
States. But I find no mention here at all about 
any communication received from the State 
Governments to the Centre, whether on their 
own initiative or in reply to the messages from 
the Central Government. I would presume that 
all these States which I have mentioned do not 
have adequate resources which will enable 
them to meet the situation on their own. Their 
resources are inadequate and surely it is my 
presumption that these State Governments 
have asked the Central Government for 
assistance in fund, in cash, in kind, and 
through financial assistance as well as through 
equipment. I would like to know, therefore, 
details of this assistance required by the State 
Governments and the response of the Central 
Government thereto. I feel his sending teams 
of officials to these areas is not enough and, 
perhaps, the Minister himself should visit 
these areas. One final point I would like to 
know is that keeping the present situation in 
mind, what is his latest forecast of the kharif 
crop. As we know, in 1980, the kharif crop 
was 54 million tonnes in the case of paddy. I 
would like to know what the prospects this    
year 



 

are. I would like to make one last point and 
there I would supplement what my 
distinguished colleague has pointed out, 
namely, that the Government of India should 
look into the possibility of creating"" a system 
for disaster management. After all, soma part of 
the country or the other is affected by drought 
or floods from year to year. Therefore, there 
should be adequate assistance, as he mentioned 
like fodder banks, foodstocks and even drilling 
rigs, so that at the, time of drought you do not 
have to ask , them or make a survey but that 
you should be in a position to extend immediate 
assistance to the affected States. 

RAO BIRENDRA SINGH: Sir, it is not 
only communications from the Centre with 
which we are satisfied; we keep on 
monitoring the progress and implementation 
of the Central Government's directives and 
instructions by the States. Already 12 officers 
have been deputed to visit various States. 
Even the Secretary (Agriculture) visited only 
the other day parts of western U.P. to see for 
himself whether electricity as promised by the 
State Government was being actually 
provided to the farmers. Similarly, officers 
have gone to other States. We also want to see 
whether the quantity of water for canals is 
also of the order that has been decided by the 
Government of India, and what is necessary. 
We keep on checking. We do not expect the 
State Governments to write back to us a3 to 
how far they have implemented the 
instructions. We take it for granted that 
whatever Instructions have been given are 
being followed; unless, of course, we find 
through our own means or from complaints 
from hon. Members and other sources that in 
a particular State things are not  what they 
should be. 

The hon. Member wants to know what 
procedure for Drought Prone Areas 
Programme is being adopted. As 

I have already said, Sir, in fact, wo are sure 
that the only remedy in India is to extend 
irrigation to dry areas. That is being done and 
special attention is being paid in the matter of 
irrigation to drought prone areas. Even certain 
norms as regards cost benefit ratio has been 
relaxed in respect of drought prone areas and 
the percentage of area under irrigation is 
steadily increasing in drought prone districts 
as compared to previous years and also as 
compared to the average percentage under 
irrigation in each State. 

SHRI SYED SHAHABUDDIN: Sir, my 
question was what mechanism is being 
followed for the implementation of this 
programme; whether it is the district rural 
development societies! or integrated rural 
development programme, managed through 
blocks and panchayata. 

RAO BIRENDRA SINGH: Drought 
management is the responsibility of the 
States, so also is the implementation. We are 
following a certain pattern of assistance over 
the years for providing relief to the States. For 
the present drought conditions we have not 
received any reports from the States for 
assistance. No memorandum has been 
received from any State. And it is only on 
asking by the States that out of the margin 
money that has been provided that the State 
Government is not able to provide assistance 
for drought or for floods that the Central 
teams visit and recommend to the Government 
special assistance. 

The hon. Member also asked about crop 
prospects for kharif. I would not like to 
hazard a guess in this respect. Our target for 
paddy production for rice in this year was put 
at 58 million tonnes. But, as I said, it can only 
be a guess, which I would not like to make. In 
spite of prevail-ling drought conditions last 
year, last 
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year was also not a very good year 
climatically and from the point of view of 
rainfall, large areas had received insufficient 
rain, but we could produce 54 to 56 million 
tonnes. Farm estimates have not yet been 
received. And we hope that in spite of these 
conditions in various parts of the country, we 
shall still be able to achieve our target* 

SHRI V. B. RAJU (Andhra Pradesh): Sir, 
The Calling Attention notice has requested 
the Government to say not only about the 
States specifically mentioned but about other 
.parts of the country also; I do not know why 
the Minister lias Chosen not to say anything 
about the other parts. He has only said about 
the north and north-west areas. I would be 
happy if he could throw some light on the 
situation in penurular India also. 

Sir. he says the States have not requested for 
it.    But my information is.  States     like 
/Karnataka,     Andhra Pradesh and Tamil 
Nadu also    have drought-affected areas;  
some pockets are there which are drought-
affected. But  since     he has  said much about 
Rajasthan, I would like to conhne myself only 
to that area for my intervention.    Sir,  my  
friend  Mr.  Singh raised the question of 
fodder but the Minister has chosen not to say 
anything about it.   I would suggest that 
Suratgarh Farm could be considered to be used 
fully for growing fodder. Now,  what    are the    
problems    in drought areas?    First is the 
problem of drinking water.   The cattle not 
only requires that but also fodder.      But 
transportation of fodder is very difficult 
sometimes; it is not as easy us the foodgrains 
to be transported.      I would like the Minister 
to throw some light on that point and also on 
drought conditions,  with  particular  reference 
to States like Andhra Pradesh, Tamil Nadu and 
Karnataka 

Then, Sir, drought, flood, cyclonS-are all 
natural calamities. We have got before us 
some records of a century by which it is found 
that there are certain parts which are chronic 
with regard to drought; there need not be 
much attempt to discover it; it is all on 
recorda. Now, taking that data into account as 
the basis, as Mr. Shahabuddin also suggested, 
can we have some permanent mechanism? 
The Minister actually shelved it saying that it 
is a State subject; no doubt about It; but in 
fact, our Parliament, discusses only on State 
subjects, and not much about union 
government affairs. Anyhow, since it relates 
to human life and animal life, we are very 
much concerned, because we come from those 
area*. Therefore, can it be thought in term* of 
constituting a permanent Natural Calamities 
Relief Authority, a statutory authority, taking 
powers from the States to implement the 
measures? State Governments may also be 
brought into the picture. The State 
Governments could create certain permanent 
facilities and make certain arrangements, in 
order to minindse the damage. Forewarned is 
forearmed. 

Unfortunately, Rajasthan has been the 
victim of the two calamities—flood and 
drought. This has been one of the most 
calamitous happenings. So, for all these 
things, advance preparation is necessary. It is 
not merely a question of relief, or some 
payment by way of assistance or some such 
thing. It is a question of taking up this matter 
seriously on a permanent basis. For that, a 
permanent department, a permanent 
mechanism is required. Even advance medical 
facilities may be necessary. Therefore, can the 
Government think in terms of creating a 
permanent agency in regard to the chronic 
areas; flood-affected areas are also chronic 
areas? May I request the hon. Minister to 
throw some light on this also? 
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~* RAO BIRENDRA' SINGH: I have not mentioned 
the Southern States, because, the drought condition* 
how prevailing are only in the four States of U.P., 
Punjab, Haryana and Rajasthan. The rest of the 
country if reported to have received normal rain-
fall, or excess rainfall. Andhra Pradesh and 
Karnataka were also provided relief in the pre-
mcAisoon period of 1981-82. Andhra Pradesh 
was given a Central assistance Of Rs. 26.25 
crores. Karnataka was given an assistance of Rs. 
8.06 crores. Tamil Nadu was given Rs. 48.90 
crores. This was during 1981-82. For this current 
period, as I said, we have not received any 
request from any of the States. The hon. Member 
mentioned about the Suratgarh farm. This 
increased irrigation, water supply, will very 
much benefit the Suratgarh farm. This receives 
water through the Rajaathan Canal and we hope, 
the fodder requirements will be looked after. 
Rajasthan received, for fodder alone, Rs. 1.95 
crores, during the pre-monsoon period of 1981-
82. Even in the previous year, it had received Rs. 
1.49 crores. We have a break-down of the 
various sectors. But I would not like to waste the 
time of the House. For cattle fodder, drinking 
water, employment generation and so on, under 
the %ion-Plan and Plan programmes, we make 
definite allocations for looking after all these 
things. 

SHRI V. B. RAJU: Sir, he has not answered 
about the moat important matter which I had 
asked. What about setting up a permanent 
statutory Natural Calamities Relief Authority, 
which will deal with preparations for meeting 
any damage which may be caused? 

RAO BIRENDRA SINGH All these things are 
being considered by the Government of India 
from time to time. There has been some thinking 
on this subject. But for the fime being, we have 
not taken afiv decision 

in this regard. We think, the existing 
mechanism is working properly and we want 
to improve It wherever possible. 
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SHRI SWAMI DINESH CHANDRA 
(Rajasthan): Sir, I will confine myself to the 
problems of Rajasthan only Rajasthan is in 
the grip of aevera drought and famine. We 
have been facing this affliction continuously 
for the last three years. Drought 1* a regular 
feature hi our State. Excepting a respite of 
three or tour years during the last three 
decades, -we have been facing this malady 
almost every year. Water ia a very effective 
tool in the development of the desert area. I 
feel that we can blunt the rigours of drought 
and famine' and make the life of our people 
happy and prosperous if the Rajasthan Canal 
project is expedited and completed am early 
as possible. 

I would like to ask a few question* from 
the hon. Minister. Sir, recently a seminar was 
held at Jaipur on the development of desert 
and drought-prone areas from 6th to 8th 
March, 1981. This seminar was organised by 
the State Institute of Public Administration in 
collaboration with the Indian Institute of 
Public Administra_ tion and this was 
sponsored by the National Committee for the 
Development of Backward Areas and the 
Planning Commission. 
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I would like to know from the hon. Minister 
what are' the important recommendations of 
thia seminar.    My second question is, keeping 
in view the fact that drought is a regular feature 
in Rajasthan, what steps does the Government 
propose to take to stem this and to provide a 
permanent solution?    Central assistance 
during   the year 1980-81 has been only Rs. 
15.75 crores.    This amount is very meagre, 
looking to the gravity of the problem. Will the 
hon. Minister try to be more sympathetic by 
providing more funds to meet this  challenging 
job?     My last question is:    la it a fact that if 
the Rajasthan Canal is completed, we will be 
able to bid good bye to all our sorrows and 
miseries?   What steps the hon. Minister would 
like to take in getting this project expedited?     
The hon. Minister was pleased to observe that  
the Planning     Commission has given 
sufficient funds.    Sir, I    would like to submit 
that the Planning Commission has given only 
Rs. 162 crores which means that this project 
will be completed    only by  1918.     I would 
humbly request the hon. Minister to allot Rs. 
235 crores so that this project may be 
completed during the Sixth Five-Year Plan.   
Thant you, Sir. 

RAO BIRENDRA SINGH: Sir, so far as 
the Rajasthan Canal is concerned, we are 
getting assistance also from outside, and the 
Plan allocations have been made. It is not 
possible to allocate the whole expenditure re-
quired to complete this canal within a year or 
two because, after all, implementation and 
execution of works also takes time and the 
allocation is made accordingly. I don't know 
what were the recommendations of the 
seminar that was held at Jaipur. I have not 
seen them so far. But, we have various 
programmes for drought-prone areas. We 
have the Desert Development Programme in 
21 districts and for each block Rs. 15 lakhs is 
provided on a fifty-fifty basis—50 

, per cent assistance is given by the Central 
Government and 50 per cent by the State 
Government. So, for each block under the 
Desert Development Programme, there is an 
allocation of Rs. 15 lakhs per annum. 
Similarly, under our Drought Prone Areas 
Programme (DPAP), we allocate another Rs. 
15 lakhs per block per year. That is also on a 
fifty-fifty basis!. All these programmes era 
for providing irrigation facilities for raising 
the water table, for afforestation and for 
various other things which reduce the effects 
of drought. 

The hon. Member has also asked If we 
could find more money to assist the State 
Government. As I have already said, this 
relief is given under a set pattern and the 
Government of India has to look into its own 
coffers also. So, it is not that the Government 
of India can give any amount of assistance for 
drought relief. The report of the State 
Government Is examined by a Central team 
which visits the State, after that it is put before 
a high level committee and then, ultimately, 
the Ministry of Finance sanctions the amounts 
keeping in view the overall situation of the 
country and the situation of our finances. 

SHRI K. CHATHUNNI MASTER (Kerala): 
Sir, we have been discussing this problem and 
the remedial measures also here in this House 
for long, but the calamity is spreading at an 
alarming speed to other parts of our country 
also. Now'the States of Rajasthan, Karnataka, 
Maharashtra, Uttar Pradesh, Gujarat, Tamil 
Nadu, Madhya Pradesh, Haryana, Punjab, 
Andhra Pradesh and some parts of Bihar and 
Assam also are under drought. These areas 
constitute a big part of the country. This cala-
mity is spreading alarmingly, but Minister's 
statement mainy confines itself to saving our 
crops, especially the food crops. That is a 
necessity, I agree.   But, at the same time, 
what 



 

about the misery of the people ana what about 
the misery of the cattle? Nothing has been 
stated about that in the Minister's statement. 
The Minister has told us that the officers have 
been going to the States to assess the position. 
My first question is: what is the assessment of 
the officers in regard to the calamity in each 
and every State? Then, many crores of rupees 
have been allotted for Rajas-than. i wonder 
where all this money has gone because in 
Rajasthan there is no drinking water, there is 
no fodder and the peasants were compelled to 
sell their bullocks and milching cows for the 
price of chickens. This is the position there. 
The Rajasthan bullocks are famous in our 
country, but they are being sold for the price 
of chickens. 

RAO BIRENDRA SINGH:    Where? 

SHRI K. CHATHUNNI MASTER: In 
Rajasthan. There is no water there. The 
Minister has stated that many crores of rupees 
have been allotted for Rajasthan. But where 
has this money gone? I want to know that. 
And what is the progress about the Rajasthan 
Canal? And what about immediate relief for 
the people and the cattle? T want to know all 
these things. 

MR. DEPUTY CHAIRMAN; You have 
already replied. 

RAO BIRENDRA SIN«H: Sir, I have already 
replied. I want to inform the hon. Member 
that all the funds that are given to the States 
for relief In case of drought or flood are 
looked into and audited. The Central Finance 
Ministry also looks into the question whether 
the expenditure has been proper. This is not 
wasted, the hon. Member may feel assured. 
Sir, I admit that the misery is very great and 
the funds that we have been able to provide 
for relief cannot be said to be sufficient in the 
case of all these States, but, as T said, we have 
our  own limitations,  but  we try to 

assist the State Governments as much as 
possible. 

MR.  DEPUTY CHAIRMAN:     Now^ we 
go  over to the special mention. Shri Advani. 

REFERENCE TO THE REPORTED 
VIOLATION OF THE EMBLEMS AND 
NAMES (PREVENTION OF IMPROPER 

USE) ACT, 1950 BY THE CHIEF 
MINISTER OF MINIS-TER-CONTD 

SHR LAL K. ADVANI: Sir, in the year 1946, 
the General Assembly of the United Nations 
Organisation recommended to all its member 
States that they should initiate legislation to 
prohibit the use of the name of he UN or its 
emblem unless it is authorised. A similar 
recommendation was made by the World 
Health Organization. In the year 1950, 
Parliament responded to these appeals 
because We are also a member country of the 
United Nations. In response to the 
recommendations of the UN, an Act by the 
name of the Emblems and Names (Prevention 
of Improper Use) Act was framed by this 
Parliament. At that time the Government 
pointed out to Parliament that in instances had 
also come to light of abuse in India and 
abroad of the Tndian National Flag and the 
Emblem and of the names of Mahatma 
Gandhi and other national leaders, etc. etc. So 
this Act was framed in 1950 to prevent any 
abuse o'* the names of the national leaders or 
any National Emblem or Symbol unless 
authorised by the Central Government, in 
fact, that should be authorised by the Central 
Government. The words used are: 

.without the previous permi _ sion of the 
Central Government or of such officer of 
the Government as may be authorised in 
this behalf by the Central Government" 

From time to time the schedule t this Act js 
being enlarged.    At that 
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